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Order of the Tribunal 

On the prayer of learned counsel 

Mr.M.Chanda for the applicatn case Is 

adjourned to 17.5.01 for orders. 

Member 	 Vice-Chairman 

Issue notice to show cause as to 

why the C.P. shall not be drawn up. 

List on 14,6.2001. 

Plumber 	 ViceuiChairinan 

It appears that notice to the 

re&pondents1 	sent on 7-6-2001. 

List on 9-7-2001 with the orrice 

report kb6Utp service or notice. 

lem er 	 V i c e-Ch ai rm an 
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9 .?.2001 	Heard r.. C.handa, 14n d 

Mo..L. 4r . vtrd_ 	
ounel for the applicant ar/so 

Mr.8..Pathak, learned dd1. 1 CS.C. 
for tte respondents. 

r.B4C.Pahá has sted that 
pursuant to the order pasled by the 

Bench in\o.A.rgo.152 of 1948 dated 

2O9-2OOO\the respondent regularjsed 

the servi\e of the applicant and sala 

nsa admisibje were phd by payment 

order dated\26_6_2QO1/29_62001. The 

peni.od for t\he absen"ce was also regula-

rised by ordr dat/d 91 -2001. 

Mr.Ch nda% learned counsel for 

the applicant smits that the afore 

said order reg lansing the serviceof 

the applicant athe amount of 

that was pa d to the applicant, was not 

in conformty w1t the order of this 

Tribunal 'n the afresajd order. 

Upo hearingr,M,Chanila and also 

Mr.B.C,P thak, we ar of the opinion 

that on the,fpct sitation no Cntempt 
Prodea ing 	i 'L.in\tiated. The res 

iii 
bestcould tave rn*de an 

erro Sous order pursuant\to the order 

of is Tribunal which canot be 9round 

fo the Contempt Proceedir, 

/ 	1ccordingly, tht Conempt Prob'ée' 
ng is dropped, rB.C.Path"ak<.ise_ 
t9dT;O submit copies of theeae 

ahctioned order dated 9-1 -2OO1as -el4 
Acc4±ttance Roll dated 27-6-2cO1 

gainat Bill No.258/2001 _.2002 dat\ed 

6-6-.2001/29.-62001 in course of he 
ay, 

4, 	
\\ 

ember Uices'C.haj iii an 
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Date 	 Order of the T;ibu na! 

09.07.01 	Heard Mr.M.Chanda, learned counsel for the 

applicant and also Mr.B.C.Pathak, learned Addi. C. 

G.S.C. for the respondents. 

Mr.B.C.Pathak has stated that pursuant to 

the order passed by the Bench in 0.A. 152 of 1996 

dated 20-9-2001 the respondents regularised the 

service of the applicant and salaries admissible 

were paid by payment order dated 26-6-2001/29-6-2001 

The period for the absence was also regularised by 

order dated 9-1-2001. 

Mr.9.Chanda, learned counsel for the applica" 

nt submits that the aforesaid order ragulariaing 

the service of the applicant and the amount of .  

Rs. 5690/- that was paid to the applicant, was not 

in conformity with the order of this Tribunal 

in the aforesaid order. 

I.,on hearinq Mz,M.Chanda and also Mr.9.C. 

Pathak, we are of the opinion that on the facts skk: 

situation no Contempt Proceeding should be initia-c 

ted. The respondents, at best accepting the 

arguemant of the Chanda, could have made ener.ro-

neous order pursuant to the order of this Tribunal 

which cannot be ground for the Contempt Proceeding. 

Accordirgly, the Contempt Proceeding is 

Idropped. Mr.8.C.Pathak is requested to submit 

copies of the Leave sanctionsd order dated 9.1.2001 

s wall as Acquittanoe Roll dated 27-6-2001 against 

811.1 NO. 258/2001-200 dated 2662001/296-2001 

in course of the day. 
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